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File No.A-l I 0l 6/02/2022-CLS-ll
Government oflndia

inistry of Labow and Employment

Sh,ram

New Delhi-l10001
Dated, the I lrh February, 2022

Vecancv Circular

Subject:- Selection for the posts of Presiding Olficer in Central Government lndustrial
Tribunakum-Labour Coud -reg.

*r ala +

2. vacancy:- Applicatiom are being invited for the foltowing vacancies in va ous
CGIT-cum-LCsi

fication, biti alld other terms and conditious
for the appointment of a govemed by provlslons
Reforms Act, 2021 & Tribunal (Conditions ofService) Rules, 2021

4. Procedure for selectiotr: -The Search-cum-Section Comminee constituied under lhe
Tribunal Reforms Act 2021, for recommending names for appoinknent to the post of
Presiding Officer, shall scrutinise the applications with respeot to suitability of applicants for
the said posts by giving due weightage to qualification and experience of candidates and
shottlist candidates for conducting personal interaction. The final selectioo will be done on
the basis of overall evaluation of candidates done by the Committee based on the
qualification, experience and personal interaction.

S.N. [Post lPtace
I Presidi Officer h-l

i O,ficer
3 lPresiding Ofiicer lAhmedabad
4 lPresiding Officer lDelhi-I
5 lPresiding Officer llucknow
6 lPresiding Officer It,,tumbai-t I

7 lPresiding Oflicer [Hyderabad
8 lPresiding Officer lBhubaneswar

sl Oflicer
lLi Officer -tI
I I Presidiog Ofiicer lCur',,ahoti
l2 lPresiding Officer [Nagpur

L Tribunoll'lhe Central Government Industrial Tribunal-cum-Labour Courts are

authorities establislred under Industrial Disputc Act,l947 to adjudicate (i) the industrial
dispuies ielatrng tq any mater, whcthtr "prciiei il the Secord Schedule or the Third
Schedule (and for performing such other functions as may be assigned to th€m under the Act)
and (ii) appeals ulder the Employees Provident Fund and Miscellaneous Provisions
Act,1952. A Presiding Offrcer, upon selection, may be posted in any Industrial Tribunal
established under Illustrial Disputes Act, 1947.

3. Oualification:- The



( Tribunal Refomrs Act, 2021 & Rules made thereunder can be accessed from the
link httos://dor,e.ov.ill/sites/defarlt/files/act.pdf & httos://dor'.cov.ir/siteVdefault/fileshules

Illf respectively.)

5, Applicstion Proccdurer Applications of eligible ad willing officers are requesled
through Registar, High Courv Ministry of Law and Justice and should be accompaoied with
(i) bio-data in the prescribed profoma at AnDcxure-I (ii) Certificate to be fumished by the
employer/ head of office/ forwarding authority as in Atrrexure-Il (iii) clear photocopies of
the up-toiate CRJAPAR dossier of the ollicer containing CRs/APARs of at least last five
years duly attested by a Goup A officer (iv) cadre clearance (v) integrity certificate/clearance
from vigilance and disciplinary angle as in Atrnerrre-Ill (vi) statement givi4 details of
major or minor penalties, if any, imposed on the officer dudng the last ten yea$, to the
followirg address, so as to reach this office latest by 5.30 P.M. on 14.03.20221

Sh. C. S. Rao, Depuly Secretary, Room No. 310, MinisEy of labour and Employment,
Shram Shakti Bhawan, New Delhi.

6. No TA,/DA uill be admissible to the candidales to be called for interviedinteraction. The
candidates are required to make own arrangements,

7. Advertisement and Prcsc bed application form can be dowr oaded from Ministry's
website (www.labour.gov.in ). The adverlisemerl is also forw.rded to thc Regfutrar
Gcneral of all High Courts rtld Depsrtment of Justicc, Ministry of Lrw rtrd Justice, for
onward trrnsmission and publlcity.

8. Any applicatiori received after due date or incomplete applications will not be entefiained

Wide publicity may be given in all organizations and their field formalions to facilitate early
and optimum number of application.

-ghf" 
cl-*'t"

(Satish Chander)

Under Secretary to the Gort. of lndia

RAJASTHAN HIGH COU RT. JODHPUR

l13 oate : o rlsl2oa2-
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No. / RSJ/ Estt.A(ii) / 04/ 1996(w)

Copy forwarded to foltowing for information and necessary
action:-

Hon'bte sitting Judges of RHC, Jodhpur through their P.5.
Registrar (Admn.), RHCB, Jaipur with the request to circutate it
amongst att the Hon'bte Judges sitting at RHCB, Jaipur through
their P.s.
Hon'bte Judges who have retired in February'2018 and
thereafter.
Att the Judiciat Officers inctuding officers posted on deputation
in various district / Registry in District Judge Cadre, who are
going to retire on or before 28.02,2023
Computer Cett, RHC, Jodhpur to uptoad it on websjte of
Rajasthan High Court and E-mail to retired Hon,bLe
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Annexure-l

PROFOR]!TA

space for
photograph

duly signed

by candidate

l. Name

2. Date ofBirth :

l. Caregory(SC/ST/OBC/UR)

4. Dcsignatioo/Profession

5. Contact Details:

Residential Ofllcial
Present Permanent

Addrcss:
Mobile/Phone No.
Email:

6. Service to which belong :

7. Educational qualification (in reverse chronological order):

sl.
No

Name of
U niv.rsig/Equivalent
lnstitution

Degree Year of
Passing

Division/%
of marks
obtained

Academic
Distinction

SubjecrSpecial ization

8. Work Exp€rience

84. For thc exp€rienc€ as employee, Employment record in chronological order starting with pIascnt

Employment, list in reverse:

Sl. No. Name & address of
High Coun/ District
Court

Designation, Pay
or Scale of (pay
in Pay Marix)

Period of Service Nature of
worl(/experienceFrom To

I



9. Date from which drawing the pay scale

in the grade of High Court Judge/

District Judge/Additional District Jridge.

10. Write up on adjudicating experience :

ofthe applic6nt (200 words)

IWherever 6pplicable]

I l. Exp€rience alongwith briefwrite up in handling
Cases before relevanl lo labour disputes

12. Annual Income along with copy of:
latest tTR [For Candidates other lh6n Govt. or Judicial Olficers]

ll. Write up on 05, major achievement :

(200 words each)

- l4.AwaraLvhonouryPublications, ifany:

15. Affiliation with the professional bodieJ :

Institutionvsocietieyor eny other My
Including political psrty.

16. Additional information, ifany, *hich :

You would like to mention in suppon

ofthe lpplication for the post.

Details of Such cases

(Reported Case&/UnrEpo(ed Csses)



DECLAIIATI0N

l. I c€rtiry that the lorcgoing information is coBect and complete to the best of knowlcdge and belief
and nothing has boeo concealod/distorted. lf at any time I found to havc concealed/distorted any

material infonnation; my appointment shall be liable to summary termination without notice.

2. I shall not withdraw my candidalure after the meeting ofthe Selection Committee.

3. I shall not decline the appoinlment, ifselected for appointment by the ACC

4. I shalljoin wilhin 30 days from the date of issue oforder ofappoinfnent.

5. I am sware that in csse I violate any of6e condilions mentioned at SI.No.2 to 4, the Covemmen!
oflndia is likely to d€b6r me for a period oflhrce years for considemtion for appointment outsidc fte
cadre and in any Autonomous Body/Slatutory Body/Regulalory Body.

Place:

Date:

Signature of the candidate



Annexure-ll

CfIITIFICATE TO BE FURNISHf,D BY FORWARDEINC AUTHOTITY

l. C€rtified that the particular fumished by Shri/Smt/Kum----
are correct and he/she possesses educalional qualificatioDs and experience mentioned in AnnexurcJ.

2. lt is also cenified that lhere is no vigilance./ disciplinary case either pending or being contemplated

against hiin/her and vigilanc. clearsnce issucd by CVO in th. enclosed Annexure (lll).

3. His,/her inl€grity is certified.

4. No msjor or minor penalty was imposed on Shri/Smt/Kum----
du,ing th€ last l0 yea.s period.

5. The uplodate attested Pholostat copies of ACRyAPAR of last ycars (esch Photostal c.py of
ACR/APAR should be attasted) in rcsp€ct of Shri/Smt/Kum-----------------------
in enclos€d herewith.

Seal & Signature ofthe cadre conlrolling Authority



Anncrur.-llI

PARTICULARS OF TTIf, OFFICERS FOR WHOM !'IGILANCE CLEARANCE IS BEING
SOUGHT

(To b€ tumished and sign€d by the CVO or HOD)

l. Name ofthe Officer (in full)

2. Fathcrs name :

3. Date of Birth :

4. Date ofRetirement

5. Date ofentry inlo s€rvic€ :

6. service to which the officer belongs :

including batch /year/ c.dre elc. ,

. wherever applicable

7. Positions held (During ten precedingyears)

S.No. (Jrganisation

(name in full)
Designation
& Place of
Posting

Name of the
Coult

From To

8. Whether the omcer has been placed on :

the agrced list or list of Officer of
Doubtful Integrity (ifycs, details to be given)

9. whether any allegation ofmisconduct :

Involving vigilance angle was examined

against the officer during the last l0
Years and if so with what result (t)

10. Whether any punishment was awarals to:
the officer during the last I 0 years and if
so, the dare ofimposition ond details of
penalty (.)

I L Is aoy disciplinary/ criminal proceedinSs :

or charge sheet pending against the officer 6s on dare (ifso, details to b€

fumished, ircluding reference numbet

if any ofthe Commission)

12. Is aoy acrion contellrplaaed against the :

Officeras on date (ifso, details to b€

fumished (r)



Date

(NAME AND SIGNATURE)

(.) Ifvigilance clearance had been obtained from the Commission in the pasl the information may be

provided for thc pcriod ther€fter,


